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slrike out whichever is now applicahle)

D) lam a candidate vet up by —'&-—-J £. s e ATHE GOF thet political ]}H.I'I.}" i o confesting a
Independent candidaic.

(2} Details of PAN and status of filing af Income tax return

S, No. | Names o "~ [ Permanent The financial year for [ Totsl income -]
Account Mumber | which the last shown In [ncome

{PAN) Income-tax return has | Tax Return ( in ;

b ol e e bean filed | Rupees) = H.

o I. Sell = ‘ H‘ﬂ'ﬂ?ﬁ:ﬂi’ T ZeB3 T [ooof PATTINHY
ki 2 Spouse- MiL i HiL NiL
3. Dependent 1 NiL ML MiLl
4, Dependent 2 NiL MiL Hil
5 JDapcndml....___. NiL Hil Mil.

{3} The following case(s) is/ are peading against me in which cognizance has been taken by the couri:-

[ Offence Description
Nu ;
L e
t{a) | The details of cases where the court has taken it 2 W‘W—Tgfa o i fS?F.r
cognizance, Sections of the Act and description [IN e ¢surt €. T M+ ghabua |5 -
of the offence for which cognizance taken ; 3 Bikay preforty vivuPem Aot
i (k) | Name of the count, Case No. and Date of order [5ri B & sangh T.mM- Bhabus
| taking cognizance | Frovo— 356 e, cognizance patel-3- ”-"ﬁ
I{-:} [retails of Appeal {s)/ Appl'lculgrﬂ'_a} for revision e S
| {if any) filed against the above order(s) - Nil

4. Cases in which I have been convicted h}' a eourt of law(other those reﬁ.-rred to in Form 26):

. ) e S, M. i, i o i e, i = P P

: {a] | The details of cases, Seclions of the | |
; Act and deseription of the offence for Nil I
! | which convicied : s |
| |

:r-fh} Mame of the Counis), Case No. and 0 !
I |
J_Dm:ts yof urdm-fq] " l




f5) | [Pumishmae & mposcs |

ik spoese and all dopendents:

A, Details of movable assers
TNHI&‘

1. Assets in joint nafe indicating the extent

2 In case of de
Marme of Batk/

5 Walue of Bonds/Share/Debentures as

| . N{';-__ s

ol joint ownership will also have (o be given

w3 Thut D give hedemn below the detuils of « o tisseis imovable and iamovable cicp of mysel,.

igTnvestment. the detals including Serial Number, Amount, Date of Deposit, the Scheme
Instituiion and Branch are 1o be given

cormpanies and as
4. Dependent’, hers menns o
3. Detaibs including amoue

per the current market value in Stock Exchange in respect ot fisted
per books in case of non- listed companies should be piven

person, substantially dependent on the income of the candidate,
is 10 be given separately in respect of each investment)

S [Description

3 Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| Mo et - .
i Cashin hand Sﬂlgaglh-_ fﬂ_dﬂf-; ML HiL L[] !
(i} | Details of Deposits in Bank ~ |& B-F Bhakis , i E |
: accounts (FORs, Term Deposits | 125000/ = ML HiIL Nl il |
: and all other types of Deposits By i '
including saving accounts), it flabug |
Deposits with Financial g guoﬂf:
| Institutions, Non Banking B gaishan I
Financial Companies and tal fatwa | f
o edr I #5 nnarl’-_ |
., amount in each such deposit ‘
{iii) | Details of investment in Bonds, , . -
[ Debentures/shares and units in oo MiL NIl AR ML
companies/Mutual Funds and ‘
[ others and the amount, |
[ {iv) | Details of investment in M55, ! I
Postal Savings, Insurance Policies : g ! : { : ;
| nnd investment in any Finaneial pi L N1l Mil_ Nl | NIl
| Instrement in Post office or | |
Insurance Company and the | :
} _ | mmount | ]I
(v1 | Personal loans/advance given i w0 .
| any person or entity including MiLl T‘*“— Ml LAl | ML I
: | firm, Company, Trust etc. and i i
other receivables from debtors | |
| __andthe amount, . S i
" [vi1 | Motor VehickesfAircrafis/ ey : : " ‘
i { Wachis/Ships (details of Make, BEIHDS) o ko pat NiL | s |
REg'yle‘alilun Mo, ete, Year of alu- § 2C00 [ i
}__ e ;’un:hasc and amount } e " .ia:. Ty — — e S '
(vt} Jewelry, bullion and valusble [Rold . 2 cqy | ~o-0 " 30 . . i : f
! thing (give details of weight and  |vals - Foo V”HTG"“?]' ML | pdine e '
| valug) =g - SR | [ S )
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gt tmmeeerest o f - | " ) LRy . TR
| (@8, | Giross Tatal value BLMW_,ET ;uyaai}'.ri ML '| e air |
' I
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4. Iretails of Immovable assets:
(Neze: 1. Properties in joint ownership indicating the cxtent of joint vwnership viill also have to be indicat d
2 . Each land or building or spartment should be mentioned separasely in this format.)
|5 | Description e Self Spouse | Dependent-1 | Dependent-2 | Dependent-3 |
No |
i BT = 5 ] o Tl u ¥ »
o . kiata - 265| ML NY L NIl NPl
Location(s) A ey e Eama
| Survey number(s) ) khata - F - e
Area (Total measurement in T . . : | SE
I:Tﬂ L+ 325 Akes mL‘- NIl NiL | M
Whether inherited propert : x ;
{ Yes or NOY) ! MO Mo M1 L Hil NiL
| Date of purchase in case of self  [BY AFvevmma % : \ |
anquim:lp;“rzpm}r setala g HiL HAk pil Ml
Cost of Land (in case of i " _ ,
purchase)at the time of Sefularnent ML NiL MiL HiL
the land b
Any [nvestment on and by - . . % :
way of development, Ll il MiL il ML
construction ete.
Approximate Current market 232008 Ir;._._ il ks WL Ni L
wvalue
Bhakun dord , . = |
e Location(s) NI L Mo - 1 ML piL RiL |
Survey number(s) -
Area (Total measufement in s CET-ELT NiL . MiL
sq. fi.)
Whather inherited property NO ; g WL
(Yes or NO) nO- NiL M |I
Date of purchase in case of self RiL By Purchage Ni L i NiL
acquired property 1 i
Cost of Land (in case of oo ooy 5 . %
purchase) at the time of HiL 14 f NiL NiL MiL
purchase ik
Any Investment on the land by : £ ; - =
way of development, Hil- Ml NIl Mi L. | S
construction ete. L . y |
| Approximate Current market NT'L- ISEEﬂM'f- Hil— Mil ML |
L | value ) i =
| (i) | Commercial Buildings ) : NiL : i S |
| | {including apartments) ML Ml il 1
| -L.ocation{s) ' i
| -Survey number(s) . abl
[ Built up Area (Total MiL My L MNiL MiL ML
| messurement in sq. f)




{iv) |

¢ wiher inheriied propery
e WY

My

| D of purchase in case of weif
| acutired propens

st of property (in case of
P rehase) ol the time oF
(povhase
| Any Investment on the
| paopenty by wiy of

b development, construction ete.

ML

ML

i Approximate Current market
| valie

fpartments, )
-Location(s)
= Burvey numben(s)

Residential Buildings (including |

NiL

Anea (Total measurement in
sc1 ft)

ML

B k-

ML

Built up Area (Tatal
mieasurement in sq. ft.)

Ril-

| IR

Wil

| Whether inherited property

| (Yes or NOY

N B

MO

i M KD

i Date of purchase in case of self
| acquired property

ML

TLy

il

ML

Cost of propenty (in case of
purchase) at the time of
_purchase

niL

Ml

it

oy Lo

Any Investment on the land by

way of development,
| construction ete.

ML

ML

pile

ML

Approximate Current market
value

NiL

ML

Ml

M Hil

| {v)
l

thers (such as intérest in
property)

LR .

pil

M

ML pil

i)

Total of Current Market

Yalue of (i) to (v} above

B UL o000l |S,12 000

ML

ML Ml

i6) 1 give herein below the details of linbilities/ dues to public financial institutions and government :-
(Naote: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

| 8,
™o

iy

T Emripl:igu

Self

Spouse(s)

Dependent-1

Dependent-2 | Dependent-3 |

T Loan or dues to Bank/Financial
Mame of Bank or F|

Amoant outstanding

Hature of loan

ML

ML

HIL-— Nr'i'.-

l.oun or dues to any
individuals! Entity other than
mentioned in (i) above.
MName(s)

| Aumount sutstanding

Nl

— s .

NIL

| Mature of lotn



Aty ciher linbility R T = U | owie
i B 1 _
Cerand total of liabilities Wil prl ML ML ML
(i) | GGoves ament Dues; I o
[}!.lulo-tpﬂtnﬂﬂsd:aling ! L MiL o | MiL ML
with government |
atcommodation i i
"Dues to departments dealing {'_- | T
with supply of water ML M ML ML mip |
Dues ta departments dealing ! )
with supply of electricity NIl ML ML Mi L ML
|
Dues to departments dealing : i
with supply of M1l MIL M1 L MiL MilL
[Hup!l_grrm"rmhilm
Drues to departments dealing
with government transport ; 5 ‘ ) N
(including aircrafls and i L NiL ML NiL MiL
belicopters) .
Iacome Tax Dues ML kil t L syl M
Wealth Tax Dues Ml MNil- pai L ML ML
| Service Tax Dues Mil il i L e L
Municipal /Property Tax Dues uil ML NiL Ml ML
SRR MiL NiL Nt ik s
SO TN O ML T HiL NIl | miL
|_ Grand total of all Govt. dues ML NiL ML ML WL
(7} Details of profession or occupation:
a Self..Hb. ..
b, Spouse ..Ml

{8) My educational qualification is as under;

(Give details of highest School / University education with full form of the certificate/ diplomaf degree course)
{Wame of the School /College/ University and the year in which the course was completed.)
Matric- Rk sehsed phagawanpur = |9 €3
g PAfHoy~ R 8. Callage Bhagawanbur pndey magadh Umiversity gehGays -1982
{3). TRACT OF THE DETAILS GIVEN IN (1) (8 ABOVE:

I. | Mame of the candidate Sh./SmL/Kum. : .
BriJ Kkishor vimal
T I, wrd, fid- Jmat puy Ratq |
Z. [ Full postal address T e e T aiprr aimur |
3. mhermdﬁsm:uflhccmmilmmym PP —

3. | Mame of the Political party which set up the . S T =

candidate {otherwise write ‘ Indepandent’) ' AP S
4. (a) Mumber of cases in which convietion arder y
passed {other than those referred to in Form 26) |
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| et {5) have taken cognizne

|
e TpaNal ' Ve T whichlast 1 datel B S
e - Incwme Tax Retgn fled, | :
Ctejcadidsie AA3PB 606 € — |'F00s Permih mmfﬂlr: . S
(e Spomse: — mo I ™o 1 T
.1 (c) Dependents NO . Mo 3 MO '
Pa ) Details of Asscts and Liabilities in rupees _ _
; | Deseription i Self [ Spouse | Dependent-1] Dependent-tl | Dependunt 1l |
i Moveable I"E.z.ﬂ nua}.j Il'.llllﬂaj.'_ WL pi L Nr L |
i.ﬁ. ;"“F'_IT ::nl LT O B i | RN "
sl mmovahie 13 ao000f= I A [ |
U Lhmee ([SESeSA AT MR | W 5.5
() I Purchase Price and ‘L _
Development Cost of N ggoodle  prol uil WL
| Immovable Propeny
' (Total Value) 1
& ;ﬁﬂ:‘fﬁ“ﬁuf?mm 8,u2009% 15120002  NIL MiL MiL
Asse; (Towl Value) ) 1
s Liabilities MiL Hi = Hik = il |
(i) Government i .
dues (Total) R il Ml miL ML |
(i} Loans from Bank, i
Financial Institutions ML ML il ML wiL
others (Total) - = N
&. | Highest educational quI:iil'iutiun: —19€3
= " c b 1y A P UL
::t::lm. -H't?j;?::k . ;ﬂ"' anpur  under magesth umiv ersdty B-J‘xq-?i-ﬁﬂs
{Give Zetails of School / Ufiversity education with full form of the certificate/ diploma/ degree
course) (Name af the School /College/ University and the year in which the course was completed )

"V i
< al VERIFICATION

we named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
Be and belicf, no part of it is false and nothing material has been concealed there from. | further

nviction or pending case against me other than those mentioned in items 3 and 4 ahove.
dapendents do not have any asset or liability, other than those mentioned in flems 3 and &
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Nate: | Affidavit snould be filed fatest by 3,00 ¥M on the last date of [iling nominations.
2 Adfidavit suould be sworn before an warh Commissioner o Mugzistrate of the First Class or hefore & Notan
Puhliz,
AN ealumns should be filled up and 10 column ta be left blank. 1Fthere is no information io farnisl be ngspact ol
amy item, either “Nil™ or “Not ooplicable™, as the case miay be, should be mentioned
4 The affidavit should he cither typed or written legibly and neaths
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